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QEEICELIF 'I'I-113 PRINCIPAL DISTRICT &. SESSIONS JUDGE (HO§_1,_
TIS I-IAZARI DELHI

§)FFICE_QE_CHAIRPERSON (ELECTION COMML'I'TEE)_,_
DBA ELECTIONS-2024

No. IECIDBA/2024 Dated 04.11.2024

To,
The Worthy President,
Delhi Bar Association,
Tis Hauri Courts, Delhi. -

Sub: Removal ofposter/bannerlhoardings/promotional materials.

Sir,
Please refer to the communications dated 21.08.2024, 22.08.2024

03.09.2024 and 23.10.2024 in respect of removal of
posteribanner/hoardings/promotional materials.

We may reiterate that hoardings/banncrslposters/promotional
materials being put up/raised are still, in and around the Tis l-lazari
Court complex and the same have not yet been removed. A few photographs
showing the presence of banners hoarding/posters/promotional materials in the
Tis I-Iazari Courts complex are also annexed herewith for your reference.

The observations made by the I-Ion’ble High Court of Delhi in this
respect in the case of Lalit Shanna 4*; 01:9. I/3'. Union offizdia efi‘ Ors [WP(6)
I0363A?02] & CMA_ppls'. 318840021, 17981/2022, 51769/2023 ¢fl:57075/2023]
are also reproduced for your kind reference:-

“37. To ensure purity in election and lo curb use ofmoncy power;
tins Court directs that theprospective candidates willnot install
lioardings or paste posrers or host parties‘ lo fiiff/1'8!‘ their
clccloral prospects. The czrnal"datcs would have penmlssion to
120/0’pbysical and virtual meelings and could use Wlmrs/lpp or
sacral medrla to propagate their ideas and tlmuglits conecming
improvements {bat liedslze propose to bring about in the best
Interest 017110 legalfiatemigz ”

'36’. (vi) To ensure ptuigy in elections and to curb use ofmoneypower,
tluls Cour! prohibits hosting of election parties, printing of
posters and emotion of/zoardings "

In this respect, communicationllettcr n0.448lGen/SF/2024 dated
16.08.2024 was issued by the Hony. Secretary, Bar Council of Delhi clarifying
that the violation may lead to disqualification. The relevant portion thereof is as

Z 



under:-
“ You am, therefore, requested to take necessary steps tbr
removal of these hoardings, posters etc. inside and outside the
court premises hnmealiately and also issue circulars/notices
directing the advocates not to resort to erecting hoardings,
pasting posters and holding parties/bhnndaras etc. In case
anyonc defies the olireclions of the Bar Association, the Bar
/lssocihlion may report the name ofthat concerned ndvoculefs),
with proof to the Bar Council of Delhi} and Bar Council of
Delhi in turn shall take steps for permanent removal of the
licencc topractice ofsuch ao'voc:ztc(s). ”

Having regard to the fact that the prospective candidates continue
to flout the aforementioned directions, the undersigned is constrained to
recommend proper action against the candidates who have put their
posterslbannerslhoardings in and around the Tis I-Iazari Court complex in
complete deliance of the directions of the I-lou‘ble High Court of Delhi, and
despite having been requested for removal of the banncrlposters/hoardings by
means of repeated communications mentioned hcreinabove (ciiijs enclosed).

"I"  iIChopra
L’ S 2 Chairperson, Election Committee

Delhi Bar Association 2024
No. lEClDBAl2024

main; ti NOV 20?.-o
1) The Registrar General, I-Ion’ble High Court ofDelhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) I-Iony. Secretary, Bar Council of Delhi with request to take 11CB,€SS8I1_Y_B0l;‘lO11 in

line_with communieafionllettgr no.448LG_e_nLSFl2024 datccL1_6.08.2024. (Copy
enclosed) '

5) In-Charge, Caretaking Branch (HQs), THC, Delhi.
\)6,'Phe Dealing Assistant, Website Committee, Tis I-lazari Courts, Delhi with

directions to upload on the official website of Delhi District Courts, Tis Hazari
Couns, nan. \\\

Z” 
l6 irperson, Election Committee

Delhi Bar Association 2024
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